
I 	CENTRAL ADMINISTRATIYB TR1BUIk 
GUWAHATI BEC 

GUWAEATI-Q 

(DESTRUCTION OF RECORD RULES,199O) 

INDEX 
 

_!_p1rv1.A. 

Orders 	 ....... 

Judgment/Order td, 

Judgment & Order dtd. ................... Received from H.C/Suprexne Court 

O.A 	....... 

's. PJ.t/Iv1.I' ............... ..... ...........................  

6 . R.A/C.P ................. ,... ... . 	. . .. ...Pg.. . . . ! ....,.............tO..... ... .......... 

11T.S ........................ .•.... . .... . ... • .. ..• . . ...•• ..I'g,.j......,............to./............ 

6. Rejoinder................ ............................. Pg ...................... to ....... .........!. 

Replr ............. ................ 	.....................  

Arir other 	 ............... 

Memo of 

Additional Afficla'vit .................. ........... ......................  

Vlritten Arguments 	........................................... 

Amendement Reply by 

Amendment Reply filed by the Applicant......... 

1—) . 

 

Counter Reply ...................... . . . . . , , .........  I ....... I I I I I I III \I I I II•$ I ...... I I I I I I I I* I I I I I 

/, 



ENTAL ADMINISTRATIVE TRIBUNAL 
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ORIGIN1 I'PPLICATION NcD. 
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• 	 eoftheRegstr 

- 

 
4.11.00 

Present: Honble Mr.Justice D.N . 

Choudhury, Vice-chairman, 

Heard Mr.S.Sarma, learned counsel 

for the applicantand also learned 

iTTTde 	counsel for th& respondents. 

for 	 F. 	 Application is admitted. Call fcr  

1POIL, 	 records. Issue notice on the respondents. 

Returnable by 2 months. 

List on 491.2001 for filing of 

t. r 	 written stat eaent and further ofders. 
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O.. 347 of 2000 
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1592.01 	List on 19.3.01 to enabje4he 
respondents to file wrier.en statjet• 

Muber 	 vicLian 
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19.3.01 	List on 12.4.01 to enable he 

respondents to file written statnt., 
S 	 . 

Member 	.. 	. Vice-ChaiI,an 

Ig 

Written 	Statement 	has 	been 

filed.The 	applicant 	may 	file 

réjinder with two weeks from today. 

ist on 4.5.2001 for further 

orders. 

Vice-Chairman 

It is stated that wrLtten statenent 
has b4en filed. The applicant way iile 
reici4er within two weeks fromtoday. 

Lit on 25.5.2001 frders., 

MeTLber; 	. 	Yice-Chairman 
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285401 	Peent : The Honble Mr Justice A. 

	

(I!nphal) 	 Agarwal, Chairman 
The I-!on'bie Mr K.K.Sharra, 
Administrative Member. 

• . 
	The present O.A. is stood over 

in order to enable the applicant to 

put his rejoinder. 

List on. 2.6.2001 for order. 
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Ntes of the Registry 	Date 	 Order of the Tribuna' 	- 

28.6.01 
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Mr. S.$arma, laarned, counsel for the 
applicant statas that writtan statement has 

already been filed and he may be granted 3 weeks 

time to file rajoind. 

Time prayadal1owed. List on 29.8i2001 

for hearing, 
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Judgment pronounced in open court. The 

application is dismissed. No order as to costs. 

t (-. ( (~ t,\A, 
Member 	 Vice-C hair m an 
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CENTRAL ADNINISTRATIVE TR IBUNAL 

GLJIAHATI BENCH 

O.A./RA. No. 	 of 2000 

1 	 With 

0.A. No 348 of 2000 	
DECISION 

1. Suchiixa Devi (0.A.No.347/2000) 

	

Jayanta Jumar Singh (.,0.A.No.348/2Q00 	 .. 	APPLICANT(S) 

Mt B.K. Sharma, Mr S. Sarma, Mr D.K. Sharma, 
M U.K. Nair and Mr U.K. Goswamj 

.7D")C.ATE AFOR 1HE APPLICANT(s) 

7t'fl 

The 	 fl t 	 .. 	 RESPcTT)ET(5) 

M A. Deb Roy, Sr. C.G.S.C. 	 .. 	 ADVOCATE OR THI. - 	
. 	RESPONDENTS. 

TB ..)N'BLE 	MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE 15N1BL 	MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1 	Whether Reporters of local papers may he allowed to see 
the judgaent 7 

2 	To be referred tq the R..porter or not 7 

nether their Lordships v.ish to see the fair copy of the 

udg.cnt ? 

the judgment isto be circulated to the other 
Benches 7 

judgment delivered by Hon 'hie Vice-Chairman 

H 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application •No.347 of 2000 

With 

Original Application No.348 of 2000 

Date of decision: This the 2-1i day of September 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

0. A. No.347/2000 

Suchitra Devi, 
Senior Telecom Supervisor (0), 
(STS (0) E-108 Truck Exchange, 
ImphaL 

O.A.No.348/2000 

Th. Jayanta Kumar Singh, 
Senior Telecom Supervisor (0), 
(STS (0) E-108 Truck Exchange, 
ImphaL 	

....... Applicants 

By Advocates Mr B.K. Sharma, Mr S. Sarma, Mr D.K. Sharma, 
Mr U.K. Nair and Mr U.K. Goswami. 

versus - 

The Uni6n of India, represented by the 
Secretary to the Govern m ent of India, 
Ministry of Corn munications, 
N e w Delhi. 

The Chief General Manager, 
Department of Telecom municatton, 
N.E. Circle, Shiflong. 

• 	3. The General Manager, 
Telecom District, Irnphal. 	- 

• 	4. Shri K. Mahendra Kr. Singh, 

5. Shri K. Leibak Macha Singh, 	 Respondents 

Both respondent Nos.4 and 5 are promotees 
• 

	

	under 10% BCR Scheme posts in Grade-IV in the 
Office of the General Manager, 
Telecom District, Im phaL 

By Advocate Mr A. Deb Roy, Sr. C..G.S.C. 

ORDER 

CHOWDHURY. J. (V.C. 

Both the cases were taken up for hearing together since 

loth the cases involKedisame arid ..mllar.factscomprising sameor s1ni1ar 

law: 

/ 
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Both the applicants assailed the order No.E-74/BCR/Rlg/ 

dated .21.6.2000 promoting Shri K. Mahendra KrSingh and Shri K. Leibak 

Macha Singh, respondent Nos.4 and 5 respectively in. the applications. 

The aforementioned two respondents alongwith one Md. A.H. Ahmed 

were promoted under the 10% Biennial Cadre Review (BCR for short) 

Sche m e posts. in Grade IV on the basis of functional responsibilities 

with effect from the date noted against each name in the scale of 

pay of Rs.2000-3200 (old) and Rs.6500-10,500 (revised scale). Being 

aggrieved by the order of promotion, the applicant in 0.A.No.348/2000, 

assailing the promotion of the aforementioned two respondents, submitted 

a. representation before the respondent authority questioning his 

supersession. The applicant in 0.A.No.347/2000. also stated in the 

application that she also preferred a representation before the respondent 

authority.. Failing to get any response the applicants moved this Tribunal 

by two separate applications questioning the promotion of . respondent 

Nos.4 and 5 as arbitrary and discriminatory. The thematic contents of 

their grievance is based on their seniority. The applicant in O.A. 

No.348/2000 specifically pleaded that he was senior to respondent Nos.4 

and 5 and he was superseded and accordingly questioned his supersession 

by the said two respondents. The applicant in 0.A.No.347/2000 also 

similarly pleaded and contended that she was also senior to the 

aforementioned two respondents. 

The respondent Nos.1, 2 and 3 filed two separate written 

statements assailing the contentions of the applicants. According to 

the respondents as per the norms seniority is determined 	Order 

of merit indicated at the initial time of appointment. According to 

respondent Nos.1, 2 and 3 the respondent Nos.4 and S were senior to 

the applicants as .,was reflected in the Gradation List, of Telephone 

Operators as on 1.7.1978 and as on 31.7.1990 for the Manipur Engineering 

Division. The respondent Nos.4 and S were senior to the applicants as 

per the merit list of initial appointment as Telephone Operator. The 

respondent N.os.4 and 5 'figured at sei"ial No.1 and 2 respectively, whereas 

the applicant in O.A.Nb.348/2000 figured at serial No.5 in the Divisional. 

Gradation ............ 

ja 
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GradatLon List and whereas the applicant in 0.A.No.348/2000 figured 

at serial No.9 of the said Gradation List. 

Mr 	B.K. Sharma, 	the learned 	Sr. Counsel for the applicant, 

assisted 	by 	Mr S. Sarma, learned 	Advocate, strenuousiy contended that 

the two applicants were senior to respondent Nos.4 and 5. Mr B.K. 

Sharma, the learned Sr. Counsel, cited the order dated 17.3.1980 issued 

by the SDO, Phones, by which the respondent Nos.4 and 5 who were 

officiating as Junior Supervisor were reverted to their present cadre 

as Telephone Operator with effect from 18.11980as they - were fouftd junior 

as per the Circle Gradation List of 1979. On the other hand, by the 

aforementioned order the two applicants were given officiating charge 

to work as Junior Supervisor from 18.3.1980 on purely te m porary basis. 

Referring 	to the 	Gradation List of 1992, 	the learned Sr. Counsel for 

the 	applicant stated 	that both the applicants' names were above the 

respondent Nos.4 and 5. 

 Mr B.C. 	Pathak, 	learned 	Addl. C.G.S.C., countering 	the 

arguments of Mr B.K. Sharma, submitted that the order dated 	17.3.1980 

as well as the approved Gradation List dated 23.7.1992 were not decisive. 

Mr Pathak submitted that the order dated 	17.3.1980 was based as per,  

the Circle Gradation List of 1979 and that too in giving 	officiating 

charge to the present two applicants. Similarly, the order dated 23.7.1992 

was 	only mentioned 	as Draft 	Circle 	Gradation 	List 	of Telephone 

Supervisors and Telephone Operators as on 1.7.1992. Mr Pathak drew 

our attention to the Gradation List for Telephone Operators as on 

1.7.1978 and as on 31.7.1990 wherein the names of respondent Nos.4 

and 5 appeared before the applicants. 

We have given our anxious consideration in the matter. On 

consideration of the materials on record it is difficult to hold that the 

applicants were senior to respondent Nos.4 and 5. On the other hand 

the materials on record clearly indicated that the seniority was to be 

fixed according to the position in the merit list on the basis of which 

recruitm ent........ 

/ 
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recruitment was made. Against the 10% BCR posts for SSA Cadre, the 

Divisional seniority was to be taken into consideration. In the circumstances 

it is difficult to uphold the contention of the applicants that the two 

applicants were senior to the respondent Nos.4 and 5 and that the said 

two respondents unlawfully superseded the applicants. 

7. 	For the reasons stated above both the applications thus fail. 

Accordingly the applications are dismissed. The dismissal of the 

applications, however, would not preclude the respondents from considering 

the case of the two applicants for promotion to the next higher post 

as per law. 

No order as to costs. 

( K. K. SHARMA ) 	 ( D. N. CHOWDHURY ) 
ADMINISTRATIVE MEMBER 	 VIC E-C H AIR M A N 

& 
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THE CENTRAL ADMINISTRATIVE TRI}3UNAL:GuWAHATI BENCH 
GUWAHATI 

O.A. No. 3. 	 2000  

BETWEEN 

L. 	Suchitra 	Dcvi, 	Senior 	Telecom 
Supervisor (0), (918 (0) E-10B Truck 
Exchange, Imphal 

Qpiicant 

- AND - 

1,. The Unionof India, represented by 
the Secretary to the Government of 
India, Ministry of Communications, 
New Delhi. 

2 	The 	Chief 	6enerai 	Manager, 
Department 	of 	Telecommunication, 
N.E. Circle, Shiliong-793cø1. 

• The 	General 	Manager, 	Telecom" 
District, Imphal, 

4 	Shri K. Mahendra Kr. Singh, 

Shri K. Leibák 

Both No 4 and 
1% E1CR scheme 
the office of 
Telecom Distri 

Macha Singh, / 

5 are promotees under 
posts in Grade—IV in 
the General Manager, 

:t, Imphal1 

Respondents 

DETAILS OF APPLICATION 

1 PARTICULARS OF THE__ORDERAGAINST WHICH - THE 
APPLICATION IS MADE 

This application is directed against an order 

dated 2162000 issued under No .E-74/BCR/Rlg/ by 

which juniors to the Applicant have been promoted under 

the 107. of BCR scheme posts in Group IV on the basis of 

functional responsibilities with effect from the dates 

IJ 
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noted aqainst their names as reflected in the order 

itself. The Applicant is aggrieved by her non-promotion 

to the said post. 

JURISDICTION OF THE TRIBUNAL 

The Applicant declares' that the subject matter of 

the application is within the jurisdiction of this 

Honhle Tribunal. 

LIIIITATION 

The 	Applicant 	further 	declares 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act, 1905. - 

40 FACTS OF THE CASE 

4.1 That the Applicant is a citizen of india and as 

such she is entItled to all the rights and 

protection guaranteed under the Constitution of India. 

4.2 That the Applicant was appointed as a Telephone 

Operator alongwith nine othersby an order dated 7.8.71 

issued by the Divisional Engineer, Telegraphs, Jorhat 

Division,. Jorhat. He was confirmed in her service and 

was, promoted giving officiating charge to work as 

Junior Supervisor from 18.3.80. 

4.3 That having regard to the stagnation being faced 

by the employees of the Telecom Department 	the 

Respondents introduced Time Bound Promotion 	Scale 

(TBOP) and Biennial Cadre Review (BCR) Scheme providing 

upgradatin an completion of 16 years and 26 years of 



- 

service. Ih the J3CR scheme, it was further provided. 

that 10'. of the promotional posts would be confined to 

the BCR promotees 

The 	Applicant craves leave of this 	Honhie 

Tribunal to produce the copies of the aforesaid schemes 

as and when necessary. 

4.4 That by an order dated 17.10.87, the Applicant was 

promoted/upgraded to the next higher scale of pay under 

the TBOP scheme and she being the senior most one, her 

name appeared at Si. No.2 in the said order of 

prbmot ion 

Copies of the order dated 7.8.71, 17.3.80 and 

17.10.87 are annexed as ANNEXURES-1 2 and. 3 

respectively. 

4.5. That in the gradation list published in the year 

1992, the name of the Applicant appeared .at Si. No. 78 

and that of the private Respondents at Si. No. 74 and 

77 respectively. 

A copy of the said gradation list as circulated by 

letter dated. 23.7.92 is annexed as ANNEXURE-4. 

4.6 That the Applicant gt her further promotion on 

completion of 26 years of service in the basic cadre 

and the same was pursuant to her selection by the DPC 

as ordered under No. P-157/BCR/120 dated 19.6.97. in 

the said order also, the name of the Applicant appeared 

at SI. No.2. 

\A 
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A copy of the said order dated 19.6.97 is annexed 

aSANNEXtJRE-5. 

4.7 That the Appiicantstates that as already stated 

above under the 8CR scheme 10% of the promoted posts 

for 8CR scheme promotoes and the applicant being the 

second seniarmost is entitled to get her such promotion 

and naturally she was expecting her such promotion. But 

to her utter surprise, the official Respondents have 
ft 

issued an order of promotion No.E--74/BCR/Rlg dated 

- 21.6.2000 by which the private Respondents have been 

promoted against 10% posts in the 8CR with effect from 

1.1.98. In the said order, the name of the Applicant 

does not appear and thus she hasbeen superseded in the 

matter of promotion. 

A copy of the said order dated 21.6.2000 is 

annexed as ANNEXURE-6. 

4.8 That being aggrieved by her supersession in the 

matter of promotion under 10 8CR scheme, the Applicant 

submitted representations to the official Respondent, 

but the same has not evoked any response so far.  

4.9 That the Applicant states that there is nothing 

adverse, against the Applicant and there is also no 

impediment against the promotion of the Applicant under 

the 10% 8CR scheme and her service career is by far 

better than the private Respondents and she could not 

have been found unsuitable for such promotion, but for 

extraneous reasons. Hence this O.A. towards redressal 

of grievance of the Applicant by way of granting the 

promotion which has been granted to her juniors with 
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effect from the same date with all consequential 

beii ef i. t s 

5 GROUNDS FOR RELIEF WITH LEGAL PROVISIQ 

51 For that the Applicant being senior to the private 

Respondents and there being no adverse remarks and 

impedIments against the Applicant, she could not have. 

been superseded in the matter of promotion under the 

10/4 BCR schemes 

5. 	For, that the impugned order having been issued 

without taking into account the relevant 

considerations, same is liable to be set aside and 

quashed and/or alternatively directions are required to 

be, issued for promotion of the Applicant from the same 

date as that of her juniors with all consequential 

benefits 

53 For that all along the Applicant havinQ been 

promoted in all the grades along with her juniors and 

in all the promotion orders she having been placed 

above the juniors, there cannot be any earthly reason 

as to why she should have been ignored for promotion 

under 10/. BCR scheme 

54 For that the Applicant having been illegally 

superseded in the matter of .promot ion under if 	BCR 

scheme, 	she is required to be restored with her such 

promotion from the same date as that of her juniors 

applying the test of next below rule and with all 

consequential benefits of salary, seniority etc. 

w 
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5.5 	For that in any view of the matter, 	the 
impugned 

order is not sustainable and liable 	to beset aside. 

:EXHAU  

The Applicant declares that she has no other 

alternative and efficacious remedy e<cept by way of 

filing this application. 

MATTERS NOT PREVIOUSLY FILP OR PENpit6 BEFORE ANY 
OTHER COURT : 

The Applicant further declares that 	no other 

application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

• 

	

	before any other Court, Authority or any other Bench of 

the Honble Tribunal nor any such application, writ 

• : 
	'petition or suit is pending before any of them. 

7. RELIEFL$OU6HT FOR 

Under the facts and circumstances stated above, 

the Applicant prays that this application be admitted, 

records be called for and notice be issued to the' 

Respondents to show cause as to why the reliefs sought 

for in this application should not: be granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs 

Bl 	To set aside and quash the order dated 21.6.2000 

(Annexure-6) and/or alternatively issue direction 

to promote the Applicant under the 10Y. BCR scheme 

in Grade-IV from the same date as that of her 
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juniors 	with all consEquential benefits 	of 

Ealary, seniority etc. 

	

.2 	Cost of the application. 

	

.3 	Any 	other relief or relies to which 	the 

Applicant may be entitled and as may be deemed 

fit and proper by the Hon'ble Tribunal. 

9. INTERIM ORDER PRAYED FOR 

Under the facts and circumstances of the case, the 

Applicant does not pray for any interim direction at 

this stage. 

10.. 

The application is filed through Advocate. 

11, PARTICULARS OF THE I.P.O. 

I.P.O. No. 
	2' 

Date 

Payable at 
	

Guwahati. 

12. LIST OF ENCLOSURES  

As stated in the index. 

Verification . . .. 	. 
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LFXcAT I 

I L. Suchitra Devi, agpci about 53 
years, wife of 

S. Biramangai Singh, 
the Applicant, pre3ert1y 

working, Senior Telecom Supervisor (0), (816 (0) E-10B 

Truck Exchange, Imphal, do hereby solemnly affirm and 

verify that the statements made in paraQraphs 

are t rue to 	my 
knowledge ; those made in paragraphs 	 are 
true to my information derivecj from records and the 

rests are my humble submjss05 before the 
Hc,n'hj 

Tribunaj. 

And I sign this verification on this the 	th 
day of September 2000. 
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OFTI CII' OF Ti F P [Vi IO 	Nr,çprIraTr CRPPLIS 	JORHAT 	TCII[IIAT 

42/Roe b/T.O /54 	Daod at Jorhat the 7th Aug' 71. 

On successful completion of practical training, the 
foiioLni't Tolophoo Oporc ortra:triooj are hereby appointed as tomporaxr 

Te.Lenhono Oparator on a monthi.y pey of Re . iio/- 111 the rcalc of puy 
of ho. 110.-4.-150-5_175_EI3_6_205_E7_240 plus x usual allowances as 'cidinissible 
undcr rules. The dates ç'f effect and station3 of posting are indicated below 
I;ains'I each. 

5). 	ikno 	 Date of 	 Station 
c.'r-p  i-lt-tYL 	 of Potr' 

i.. 	Sri. KousLUnThhelldr& I(umnr Si_ugh ' 	1-7-.71 	 Iruphal Xge . 
IcC±th:LaJcT1n Lcilxlicnac tin Ih nI'tl 	1-7-71 

1uiar. iTirlgoribuia I bompishrih Dovi. 	1-7-71 
Sri lIi.ghoujm I'Tabalcuznnr Si_ugh 	1-7-71 

Tho]zciiou Jciyanta 1aar Si_ugh  
U  Miycnghaui Tome hou Cingli. 	 1-7-7:L 

7. 	Sot. Sorokhaibum Gc)mati Dbvj 	1-7-71 
Sri, Nu±.ur) Ratnech $ih 	 -7-71 

9. 	i: unari. 1.nijlwam Su ciii '[rn  :LO. 	Si.L 11' (rruam NandLtbnbu S:i.ngli 	1-7-71 

T1u teriir; and ocnditicn of appointments are as 
follows. 

(i) m appointment is piurc;y temporary and ri U. not con.Cur 
any ti_tic to }YU:1:1W1c1'l L oi s:Lcrrmcu'it 

(2) Th apx3i_ utmcnt may be tersdn.ted aL any time on ono month s 
no Lice to be gi_von by the n'opojrUnr' authority without 
Ou.sA gui ug any 

 
() Tlv, appoi.ntmon'L ear.ioe w:Lth it iho liability to servo in 	' 

any part of Jbrlma Eng.. 1)ivini.ou and* in e pccia:I, circLe... 
noes :Ln 	Of Irici:Ln. The ap})oin'Lmcn'b shall also ho 
liable for field service within India in times of war & 
National Ibnergcncy 

(4) 

 

Tho,  CCIVIOO conditions ri,j.I be r vornoci by the relevant 
rules mid orders .1 n force :Vroo tire to time. 

(P.S. Gopd]uu) 
rlivisjc)uaj. Engineer To .lographs 

Jorhat Division, Jorhat. 

I'opy to :- 

(i) Tlic P.M.G. hil1ong. (2) The C1.of Accounts Officer, Ak 
o/o the P.M.G. 51l11ong. (3) TheS.D.O. Telegraphs, Imphal. 
(4) to (23) P/Pi..lo, (24) H.C. (s&E) Section 0/0 to 
n.E To:Lornphs, Jorhat Diviolon, (25) E - 21/GI/TO. 
(26) E - 15/1'o/Tw (27) T1'io Ji)A 0/0 the D .E .T. Jorhat Divn.. 
(213) Increment Register. 
(295 R/R. 

45/Confer/T.0 
3)0.ro. 

J-vk 
(P.s. Gopalan)  

Divisional Engineer Tolographio, 
D:L'v'ision, Jortiat • 



OV 

flneXure 

Xndian Posts and Telegraphs Deptt. 

Office of Subdivisioflal Officer Phones, Imphal. 

No. E. 29!1PP/798/4 	 Dt. 17.3.90 

D.E. Telegraphs letter No. Est/To/GL/ dtd. 
Xn 	persuanCe of 

27.2.80. 	Sri 	K. 	tiahendra Singh and Sri 
	K. 	Leibakmocha Si.ngh 

officiating 39 are being reverted to their present cadre as 
T.O. 

with 	effect 	from 	18.3.80 as they are 
	junior 	as 	per circle 

list of 1979 Sri Th, 	Jayanta Kumar Singh and 
	•Smti 	L. 

gradation 

Suchitra 	Dcvi T.O. 	Imphal are being given officiatifl9 charge 	to 

work as Junior Supervisor from 18.3.0 on purely temporarY 
basis. 

• 	R.N.P. 	Gupt:a 
• 	8.D.O,.Phones, 	Imphal 

Copy tc 

Sri K. 	Mahendra Singh Offs. 	J.S. 	
imphal. 

Sr, }C Leitakmc'cha $ingh Offs 3.9. 	Imphal 

3 	Sri Th. 	Jayanta Kumar Singh •T.O. 	
Imphal. 

4. 	Smti L. 	Suchitra Dcvi 1.0. 	Imphal, Telegraphs Iinphal to issue orders in this regard. S. 	D.E. 

R.N.P. Gupta 
S.D,O.Phones, 	Imphal 
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.:: .,.Dolr .tmo t..pf ..Te10mlnun1ca:l0n  
ce çf bhe Telecom Dis Lrict Manager, Imphal O ff i  

Memo No .E_i . 2/0T /T0/1,55 	
Dtd. at Imphal the 17th OcttB7 

In pursuance 0f.DGP&T, N.D. letter No.'1._71/83CG 
dated 17,12483 nd G.M.T 9' Shillong letter No. STB/OTBP/T0/ 

84_85/10d&d' 
6.10 87 following Telephone Operators 

after completio 'of 16 years of servico in the 
. cadre have 

been promot?d from the dabe noted against each to bbc next 

higher SC le of pay o Rs 

. 	

S. 	With efect from 

rShri Th. jay.anta'I(r. Singh 	
306.87 

Smti L. Suchitro,, Dcvi', 	
. 30,6.87 

3 	ShriN. Ramesh Singh 	
30.6,87 
30.6.87 

L, Sri 	N H. anda','BabU .Singh h  
ShriK. Leibakmacha Singh 	

30.6,87 
ShriM. 0hOUSingh 	 3O6.87 

7 	Sinti;N. Ihk2iSh0l( Dcvi 
	 30.6.87 

3. 	 . 	 30.687 

9. Shri 	
3'l8.87 

10 	Smti Th,Chafldra Sakhi: Dcvi 
	 31.8  ,87 

Srnti P. Binodifll'Dovl 	
31.8.87 

Smti 	B:LraSaichi- 	
31 .8.87 

Shri Th. Bhaienda Singh 	
31 .8.87 

I Lb,' Srbi A. RadhaiTofli Dcvi 	
31 .8.87 

h Shri K. BaSueV Singh 	 31.8.87' 

Smti Th. .Herno iota Dcvi 	 31 .8.87 

• The seniority of i the officialS will be fied as per 
Rules in vogue. The pay of the oi'ficiS will be fixed' as per 

FR-,22C 

- 	
,, 	

•. 	 s •  
( ICG,Siflgh)' 

Asstt, Director Telecom, 
For Telecom District Manager,ImPh1 

CO,?), forwarded 'for' 'information to: 

) 	?he G.MT.::Sh1II.0r. 

OticialS concerned. 

13-35) F/fileS of concerned officials 	
-'' ............ 

TI e A . E. PhoaS ,., Imphal. 

35-33) A.Q., 	
Jr. Acooufl" Pay bill 

• assistant, 0/0 TDM/Imphal. 

For Telecom Di3tiCt managert 

1mpha1795001' 
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Department of 	lecOmuhUfliati0 1 S 

0fCic o.: the Te:L100m Dis trio L 	flager, Impha 

	

ii• i;-1 57/DCR/1 20 	
Ptd. at Imp hsl, 19.6497 

In purUaflO of DOT order No. 27-/87-TE (1) dtd. 
jC,1O,90 nd aroval of DC held on 4.6.97 TeieOOa DistriQ 

Nanader, Imp1al is pleased to promote the following •ofiicial 
in the upgraded post in the scale of Rs.. 1600_502300EB60 
2 1360 cLt•r completior.i of tcnty six years of service in the 

c cadre (:.uiclud thg tinme spcnt in the hig hr gr;ic/OTL3L) 

under the sCcme of Bi-ennial cadre review from the crucial 
date noted against each/or from the date of assumption of 
the charge if the officials do not assume duty on the 
crucial ha 

Si, Name of the oficiai Ut. of entry 	Date of coin- 	Ut. of 

No. and dasignatiO1 	in the cadre 	pletion of 

- ------ 	
26. yrs.serViCC Tal 

- from the dt, 
of assumptiofl 

- 	 - 	 . 	 of charge 
---- 

	

Sri. Jayan:a Kr,Sixlgh 	1,7.71 	50.6.97 	1,7,97 

TS0 

2, ,5nl L. Suchitra Dcvi 	1,7,71 	30,6.97 	 1.7.97 

TSO 

i, Sri K. Luibokmr.lCha 	1 ,7,71 	30.6,97 	 1 .7.97 

Sindh, no 

. 	Sri N. RornhSingh, 	1,7,71 	3o,6..97 	 1.7.97 
so  

NatN. Ibempiihak 	1.7.71 	30.6.97 	. 	1.7.97 
Dcvi, ThO 

Sri M.. Tomchou Singh 	1.7,71 	50,6,97 	1.7.97 

7 	Sri. K. Mahendra Kr. 	1 ,7,71 	 30.6.97 	1.7.97 

B 	Sri Ii. Nctndabebu Slndh 1.7.71 	30,6.97 	 i,797 

The pcy of the officials will be fixed at per Fi-22(C) 

in itded.L'orii time to tinie 
Th Supervisory allowances IL' granted Oi).rli.Cx'  Co 

i'tuiifl.g 30j) 
orvi sory duties will be :Iisp onsod with front the 

the  

).Lstr1Ct  

Iuplii-79500 1 

TLic ClitcI henCX'ti. Hitagex', N, g •  TLeouiU Ci.rcic 	I1.J..LL111 

fox' th Loruti.ill atid credti-)fl ji p)S5. 

rrli 	hr 	ILH/1uib
ph 	itim 1Le Lrt_ 

I 	I I 	1 	1 	i 	I 	I 	( 	I 	 i 	I 	01 	1 	ii' I 	it 

Lii 	rc.ift Lu this 	I: UI CC. 	'i'm2'1 	i./F 4)1 	LIte .,.U.i.ri,i.tLc. 

_ 	Ii C il a ai 
 225 Jus Li t a U on I ilc br 

ci feel I or 

•1 h. 	
t.j,i: &:;cUt. 5;Cti..ii- toP iiil otJtV\ LieU. 	

hut i:':hctiV1. 

lcy biLl- ::cLloar 

o/ 	TJLcC.o1i Di.tri.0 	1, 	ii:if,1:.T l•Il)H. 



Date of ei'i'ect of 
Lue BCR 

of tile officiul UeulLn. 

lid. A.H. Aluned 01,07.1997 TUA (PhonEs) 
Grade- IV 

- do- 

Si, 

NIL 

1 

2, 

1 
-do - 

01,01.1998 

U1.01.1.998 

K, £'khendra Kuiiiar 
Sirigh 

K. LeiL,1c 	aL1L. 

Ui £'J.CU 	 '1,.uiiTEiE s:oi Ui.t1"ict 
Ijii-i- (95Ui, 

Uo, E7L/iin/i/ 	 L)te(.j at Arn1a1 	21. 	, 20'O 

.ii accox'.iance with ie 	i.'i ;cliU.. 1eter 
1.0, 7-4/67-T-.11 dated 18,,1992, the folioin I3CRs 
TUA (thone) Graue-.i are neeby rouwtd unuer the 
1O, ol ut o1uie post in urilde iV on thC basis bf func 
tioril r'espoflLibiiit1es with effect from the dates noted 
against acii in Lii scale of k, 	-0-200-75-3200 01.4 
and Hs. 5U0-2UQ-1Ci, 500 RevIsed scale. 

itii pay )i Lh o 	 I 	i'[xcd uir 
old and i 	.?2 (i) a ( i) nc,, 

I )  
C-,  

Li. L. 
u/o Gune ral Maiag.r T1ecom 

District, i(1fl)h1l. 

Copy tot- 

1 • Ae UIef Uen'.ru1 
i1.E. Tilocoui Circo, 	hi1.1ong, 

2. Sr, A.Y. (TA) U/o wiff, Iiiilong.. 

, .L)o( Irtrna1) 11 ..:lophoiiu J3ha•ian, imphal. 

, Chief ..Account w.iicer 0/0 kiTU, Liphal. 

5' A • U. (Ca sh) u/o G'TD, .Linphal. 

6- 8. Official' corcerne1, 	i\ 	 (\ 

9-11, P/F' of 	e officials, 

I.

1.) • E. (i&i) 
u/o Generallariagur Telecom 

District, Imphal. 



IN THE HON'BLE CENTRAL 
GUWAHATI BE 

OA.NO 347 
\c( & 

ta: 	• 

c 

i 
Cet 	

Tibfl 

4INISTRTWETRIBUNAL 
GUWAIL4TI 

— 	 EN 

SmtiSuchitra Devi ......................................... .......................................... Applicant 	, 

7. 	 I.  \'s. 

Urnon Of India & Ors ............................................................................. Respondents 

(Written statement filed by the Respondents No 1,2,3) 

The written statement of the respondents No 1, 2 and 3 as follows: 

That the copies of the OA.No 347 of 2000 herein after referred to as application have 
been served on the respondents and the respondents after going through the said 
application have understood the contents thereof. 

That the statement made in the application save and except those whtch are specifically 
admitted and denied by the respondents. 

That with regard to the statement made in paragraph 1 of the application the respondents 
beg to state that the statement of the applicant is not correct. As per Deptt. rules A. 

persons recruited or promoted initially on a temporary basis are confirmed subsequently 
in an order different from the order of merit indicated at the time of their appointment. 
Seniority would be determined by the order of merit indicated at the time of initial 
appointment and not according to the date of confirmation. As per appointment letter No 
E4210'ectt/T.0154 dated 71b  August 1971 the applicant's name was figured in Si .No 9. 
The names of Shri K.Mahendra Kr Singh and Shri K.Leibakmocha Singh flgured in 
Sl.No 1 and Sl.No 2 respectively. Hence the juniors to the applicant have not been 
promoted under the 10% of BCR scheme post in Group IV on the basis of fimctional 
responsibilities with effect from the dates noted against their, nams as reflected in the 
order. There is no question of applicants' grievance, for the non - promotion to the said 
post. 	 (Annexed here as Anne,xures RI andR2). 

/ 
/ 

That with regard to the statement made in paragraph 2 and 3 of the application the 
respondents have nothing to comment. 

That with regard to the statement made in paragraph 4.1 of the application the 
respondents have nothmg to cOmment. 

That with regard to the statement made in paragraph 4.2 of the application the 
respondents beg to state that the applicant was appointed as telephone operator on 7.8.71 
and her position was figured in the merit list as No 9. Officiating charge was given as per 
circle gradation list as per the date. of confirmafion which is different from the order of 
merit. Seniority would be determined by the order of merit only. 

'9 

7 
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7. 	That with regard to the statement made in paragraph 4.3 of the application the 
respondents beg to state that as per the scheme the time bound promotion was 
implemented. 

That with regard to the statement made in paragraph 4.4 of the application the 
respondents beg to state that the benefit of promotion OTBP scheme was given to the 
TOs who have completed 16 years of service respectively without the basis of seniority 
list in the cadre of TOs. Seniority would be determined by the order of merit indicated at 
the time of inItial appointment where the applicant's name was figured in Sl.No 9. 

The Scheme annexed here as Ann exure R3). 

That with regard to the statement made in paragraph 4.5 of the application the 
respondents beg to state that gradation lists published in the year 1992 was on the basis of 
confirmation in the cadre of TOs of the Circle as a whole and not according to the order 
of merit. Seniority would be determined by the order of merit indicated at the tinle of 
appointment. 

(The Circle Gradation List dated I 712-76 is annexed here as Annexure R4). 

That with regard to the statement made in paragraph 4.6 of the application the 
respondents beg to state that the applicant got further promotion on completion of 26 
years of service in the basic cadre. Even though the name of the applicant appeared at 
S]J.No 2, she cannot claim that she is senior most. Seniority would be determined by the 
order of merit indicated at the time of initial appointment. in the Divisional gradation list 
(The TO cadre is a Dvisonal cadre) of the Telephone Operator of Manipur Division as 
on 30.7.90 the applicant's name appeared at Sl.NolO in the order. 

Clarification regarding fixation of Divisional Seniority for Promotion to Grade 
IV against 10% posts under BCR scheme annexed here as Annexure R5('A). 

Gradation list of Telephone Operators as on 1-7-78 and as on 317=90 for the 
Man ipur Engineering Division is annexed here as Annexure R5(B) and R5 (C). 

• 11. 	That with regard to the statement made in paragraph 4.7 of the application the 
respondents beg to state that under the BCR Scheme 10% of the promoted posts for BCR, 
the applicant was not superseded because Shn K.Mahendra Kumar Smgh and Slim 
K.Leibakmocha Singh were senior to the applicant as per the merit list indicated at the 
time of initial appointment and in the Divisional gradation list of Telephone Operator as 
on 31.7.90. In the merIt list at the time if mitlal appomtrnent as Telephone Operator, they 
figured at Sl.Nol and Sl.No2 whereas applicant figured at S1.No9 and in the Divisional 
gradation list, Shri K.Mahendra Kumar Singh and Shri K.Leibakmocha Singh figured at 
SlNo2 and 3 and the applicant figured at Sl.NolO. Hence the claim of the applicant is not 
correct and the application is liable to be dismissed with cost. 

Divisional Gradation list of Manipur Engineering Division as on 31-7=90 is 
annexed here as Annexure R5(C). 

Procedure for promotion from Grade III to Grade IV is annexed here as 
Annexure R6. 

12. 	That with regard to the statement made in paragraph 4.8 of the application the 
respondents beg to state that the representation submitted by the applicant for promotion 
was considered and rejected on the ground that the claim is not correct as per the merit 
list indicated at the time of initIal appointment. 
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13 	That with regard to the statement made in paragraph 49 of the application the 
respondents beg to state that in no case her junior was granted promotion. Under the BCR 
scheme 10% of the promoted post for BCR scheme, the applicant being junior to the 
private respondents, was not entitled to get the promotion and hence the action taken by 
the respondents is correct. Hence the application is liable to be dismissed with cost. 

That with regard to the statement made in paragraph 5.1 to 5.5 of the application the 
respondents beg to state that the applicant is not entitled for promotion. The applicant is 
junior to the private respondent as per merit list. The grounds prayed for relief is nOt 
maintainable in law as well as in facts and as such the application is liable to be 
dismissed with cost. 

. That with regard to the statement made in paragraph 6 and 7 of the application the 
respondents have nothing to comment. 

That with regard to the statement made in paragraph 8.1 to 8.3 of the application 
regarding relief sought for the respondents beg to state that the applicant is not at all 
entitled to any of the relief sought for and as such the application is liable to be dismissed 
with cost. 

That with regard to the statement made in paragraph 9,10,11,12 of the application the 
respondents have nothing to comment. 

That the respondents beg to state that the applicant is not entitled to any of the reliefs 
sought for and as such the application is liable to be dismissed with cost. 

QP 

That the respondents submit that in fact there is no merit in this case and as such the 
application IS 

VERIFIC I-t "'"' i 

I, Shri C.Murmu, Vigilance Officer, o/o the Chief General Manager, North 

' Eastem Telecom Circle, Shillong - 793 001 as authorized do hereby solemnly declare that the 

statements made above in the Petition are true to my knowledge, belief and information and I sign 

the verification on tins.......... day of-' 9'.  ....... 2001. 

DECLARANT 
S 
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  . \ ' 	 obrt.rnij 	ri; 011bus 
4 ' , •1%b hil , 	 ?'x] 	LOLr11LiBW13JJ 
I t: -otn 	 COrder effectjye irorn 4th November;1192)D 1iiD. •i F:; 	 .'I; }td lis I trwbru' t 	
l•.t [ Government of India, Department of Personnel andTra1mng,Offjce; , E;  Memorandum No.2OO11/5JgO.Ett (D), dated the 4th November, 1992 J 

Seniority (abc determined by the prder of merit indicated at the timç 
of,lnitlaI appoJntmcn(,.!_.T seniority of Government servants is deter- 
mined in in accordance with the general principk.s.of scniority containcd 
idLHAo M. Not. 9/11/5S-RPS,'datcd the 22nd Dccembcr 1959 (see SedtlorIll) 'One bf the basi'rinciples enunciated 	the said OM is'that - 

' scnioruy follows confirmation and consequently permanent officers in each
Al  

' grade shall rank.scnior, to those ho are officiating in that grade. 
, J 	1tfjf( flf T1() 	fJ 	d. 	 • ir - 	() v 	, • 2Tjus principle hasbcn corning under judicial scrutiny in a number 

,ofL cascs in 	past, the 	important judgment being the one dclivcrc thc 	last 	 d I 4by the Suprrnc Court on 2-5-1990, in Ehccas of Class H Direct Recruits 
?1 Engineering Officcrs Associat'o' V. State of Maharashtra' In pam, 47 (A) 

;.otticsaic1iudgzncnt, thç Suprcmc L Court.hasllcjd Lliat.oncc anincurfl.1 
; bent is appointed tO a post according to rule, hisscniori(y has tobecounte: 

ffrom the date bfhis appointin'nt td ot acording to the date o.his • • 	 •..... Oflz1rmat1on. ........ 	 r.rj c,j 	'i 	Oi1L'j s13,vo'. •.• 	,__......—•_.' r 	• 	 •:. • - . 	 •. 	 ci 	 . -. 	• ,••-••,. 	
- 	 1 

iii3Thc;gcncra.I principleof;  seniority., mentioned above hasbcen 1 , cxamincd ui the light of the judicial pronounccmcnt referred to above and , 
--it'has been decided that seniority may be dchq}cd from confirmation as- 

. peithe1 ditcctjc o1 the Supreme Court i n  para. 47 (A) of itsjudgment; .- dated 2-5-1990, According1y,jn mocfcation 
proviso to General Principle 4 and proviso to Gcnera1 Principle 5  

.1 bnlaincd inO.M.r No. 9/11/55-RpS dated thè22nd Dccmb6r,.1959 andJ V. 
' para42.3 of OM;datcd the 3rd July; 1986, it has been decided that s6nio1 ' ruy of a person regularly appointed to a post according to rule would be 

determined by the order of merit indicaft'd at the time of_initiala2t, 
meat and not according to the date of con flrmation. 	• 	151 ILUI.1 

'orc TlIcs'ordcrs sh11 takcffect frIn thda1cof issTc f thi Office 4 
Mcmdrandum Senionty already deterrmnedaccorthrig to the cxl$tlng prin 
cipkson thdat&bfisuc of these orders will not be reopened even if 

- in.some. cases seniority has already been challenged orjsJn dispute and 
' it.will.continue to be determined on the basis of thá principles already.' : cxisting prior to the date of is.suc of these orders. . , 



/ q_t 	
Consolidat'd Orders on Semority 4; 

L 

Government of India, Department of Pers,nne1 and Training, 
: • 	Office Memorandum No. 22011/7/86.Es (D), dated the 3rd July, 19860 

.. 	Instructions issued from time totime laying downthe principles for : q • 	
sçi 

determining seniority of persons appointed to services and posts under,  th&Centra1Govermncnt have been consolidated in this i0ffice Memo-
original communications consolidated here are.reproduced t*(1terns lto L II)at the end of this OM.  f,  I 	 JR •' 	.i 

:Sen1orityof Direct Recruits and Pro motees 
- 	2.1 The rclativesemority of all direct recruits is determined by the: 
order of,therit1nwhjch they are selected for such appointment on the 1  
recommendatio of the UPSC orother selecting authority, persons 
appointed as a result of an earlier selection being senior to those appointed 

. 	 4 
 asa 	 • 

- 	

4 •: 2.2'Where promotions are made on the basis of select ion by a DPC 
seniority of such promotee.s shall be in the order in which they are 

recommedcd for such promotion by the Committee Where promotions 
are made on the basis of scnionty subject to the rejection of the unfity 

j  . the seniority of.persons considered fit for promotiori'at the same time shall; 
:bc the same as the relative seniority iii the lower grade from whichthcy 
are promoted. \Vhct, however, a person is considered unfit for promo 
tion and I superseded by a junior such persois shall not, if he is subc.' 

• quently found suitabk and promoted, take selilority in the higher gradc' 
I 	over the junior persons who had superseded luzin. 	Y) I 	 , 	 • 	

S 

persons recruited or promotcd.lnitially cnn tetnpórary 
basis are confirmed subsequently in an order different from the order of 
merit indicated at the time of theirappointrnen, seniority '[would be. 
determined by the order of merit indicated at the time of initial appoint-, ment and not accordin 1g to the date of confirmation ]. .0 

4 	
Jlj 7; 	i V - '•. 1 	 The relative seniority of direct recruits and of promotees shall: 

: be determined according to the rotation ofvacancies betwecen direct 
recruits and promotees which shall be based on the quota of vacancies 
reserved for direct recruitment and promotion respectively in the Recruit., ment Rulcs., 

, 
' 	2.42.ifadcuaj'njmber of direct recruits do not become available 
iiiiy particular year,r tatiônof quotas for thépurpose of determining 
seniority wàuid take place oTnly to the extcntof the available direct recruits 
and the roniotees 	

'—;'!:, 	
•: 	 If 

btj MOdi1&i Wde (3.f (kptof Per. &Trg.,O.M. No 2001/5/90-Et;(D); daid th 4th Dccctnb.cr, 1992. 
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In other' words,; to .the. extent direct recruits arc not avai1ab1e the 
promotces will be bunched together at the bottom of the senionty list below. G 

	

I 	th& last position up to which it is possible to determme seniority, on thej. 	' 
basis of rotation of quotas with reference to the actual number of direct' ' 
recruits who become available. The unfilled direct recruitment quota vacan-1 
cies would, however, be carried forward and added to the corresponding 

	

I 	dircct rccruitmcnt vacancies of the next year (and to subsequent years where 
necessary) fortaking action for direct recruitment for the total numberH 

• according to the usual practice. Thereafter in that year while seniority will 
be deterined between direct recruits and promotees, to the extent of the?a m  

	

'4 	.number of vacancies for direct recruits and promotees as dcterinined' 
- according to the quota for that year, the additional direct recruits selectedy 
against the'camed forward vacancies of the prevlous'year would be' 

te),
laced en bloc below the last promotee (or direct recruit as the case may 

 in the seniority list based on the rotation of vacancies for that year 	. 

1: The se prinple holds good for deterning seniority in the event of 

	

.', 	carry forward, if any, of direct recruitment or promotion quota vacan 
cics (as thecase may bc) in the subscqucnt year. 	' '... t 	 •v 

r 	 - 	- 
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(1) 	Th 	 j:; 	 will net coiilr 
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p;..iI :ttt 	h 	 . 	 O3 
no (icc Lo tic;ics h; 	tu :j(.j :r: 	thr.ni ty wi ihout 
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1:i;l,lc vc,k 	.cricc dthj Inja ii tys of wr & 
iit I.j ',ua L I 
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(i) The P.i.G. :Jftt11. (2) m cir ;.t3 Officer, 
00 the P..G. St±1Lr. (3) The 5.it.0. Tel rah, iphe1. 
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5ub: 	Dierinial,Cadre RVie!!!, 	 . ' ' " 	
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For'so1n time past the $taff uniOno have beenPr85i 	. 1 

	

ccoptaflC o .,of'theirt demand for second—Time 	 • 

I 
,, 

cc 1 l p,MJo & Oflp1OtiOfl of ' 26 years , of servic e in &the(ba5iC grad'IAfter 

:i_:) ; '  ' l• 	
carefu108jrati0n, it has been decided that 

thisCQflCePt ia 

1 - not acceptable. 
 

ft4 	
z 	 ' 	 ' 	

I 	S 

'However, with a view to provide relief' from stagnatiOfl , 

i r theucjrddo ) .Goverfleflt' have accepted the need. for . a1 bieflfltl H 
, cadre 	

in two years)' under 	
61could  

•. t 	 upgraded on the basis of functional justiiCati'fl. 	
The 

It 
) 

j 	 I 	
ol).owinQ ,instructions are accordinglY jssuedt'•• I 	• 	 ) 

BiennIal czdre reviews wiJi 
be applicable for, only ' 

'• .• .: 	 • \. 	
those cadres In Groups CW for which scheme of .One • . 

•, :' 	
. .J ,': 	•I•iiiie Uouud Promo Uon on completion of 1 yearn of 

	• 

	

1 -  •• 	it 	j ' 	
- serVlce in the basic grade 

is already-in existence. 

TliCheme of $r3iennia1,Cad 	Reviews' w illbeC 	? 

I  regular applicabl° only to those 	
emPl0Yees ho'Were 

in services as on 1-1r90 and not' latArefltrafltm,' 

. 	iii)i 	
ionnial Cadre Reviews will be 0ndctOU i-n' respect 

L 	
of,the eligible cadres at the level of circleSWh0 

' "ui 	co ntol these cadres. 	 I 	 I  

Ct- 	' 	' 	

I 	> 	 P 

v)i 	
At tte tine of ret4eW the number ofofficial8 who ' 

a 	have completed/v0U1d be conplet1fl926YX'5 of serviCe 

M' 	
1in' the basic nrades (including time spent inhlgher 

I 	
scaies/OTi) wllbe sccrtained. &TheJpersOflS 'Ji 
be sreencd bythe duly- constituted fle'ieWVCQmIflittee't 
to asess the pcsrformaflCe and' ddtermiflethejr 
suitability for aduanceuleflt. , 

v) 	i' In the Biennial li O V?u$, suitable nuriborOf..P09it 5 , 	- 

) 	will 
	 oil functional be created upgrc.dati0flbU0et 

'• 	
jtiati.cati 0 n. 	I 	I• 	• 	

• 	-•:'.:: 

	

' 	
a 	 I I Iii 	J 	t 

•v)c .::Crat10n of posts by up rtdatiofl viii! 1be'iflthe .' eca1Ofl 

I 	 • 	'• 
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OTBP 	Sc1e after Diennial Cadre 

) f,th3 (ffter(16.Years of 	'Review on completion 

dretservicainbaSiC 	years otrn?Ie. 

--— —---- - 

950-1400 	 d 
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1320-'2040" 	 14002600  
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160 0-260( 10% of the. posts 

- 	

the pay, sc1ø of 1600' 
26O will be inth 	pay'' 
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vi.i)aVtk1e officia)saftOr:B1eflflial, Cadre 'ReV&OWS 1 i 

(1r3fixed rnder"the' proviaiofl$ of, FR 22-C, 

, , 	 .., 	

: 	

; 

Irposte will  b creotod by upcjx.adat1Ofl'Ufld0J 

the powerS Joff;CG% An t$ nsultation with thei. accrediti 

Review for eliOtbled0ar/ 

oUiia18 may bcondUCted 1uvedatelY coverflg the 
to ascertain the eligible of ficial 

wIonaVe compleed/ wi11 be coinpletiflcj 2(' years of 4  

4 	 çra as(Ofl the crucial dates, narnGly, the 

?+datu1oøctherevi0Y.
1-7-91 	 The3 

'nuii1bO rofk p.t 	øcdd to pov Id • f' or thc 4 prrnOtiOflf '4 
will be dete1inned and willW 

zinc toned/aCtiVated in 4 instalment s' the fir. 
%medatelY ,the ç4&ecofld on t1-1-9l , the third n 

e fpuX.b2OP91 -1-92. Wi th the $ e poets i t should 
toprovide forpzcmO,t&ofl)0( ,tbo&e emplO&ae 

yearsofAa ervi 	QnOe OnahO) 
dates'j'8UbieCt totheirOttei90' beincMJ 

fi t 5 The cri tori. njor prornoti orWi ri be 

seniority, . subjecttOti 0 hh1 
4 	4 

	

'j Order rnplementiiicJ'th0 fir st ins taliient 	cadre 

issued before 301190. 
: 

F"I the 1  second cadre re-i/OW, which will covei the 

	

piodf rom 1 7-92 to 30-6-94, which should 	cornpIeted 

,be,Oei1!i71~ , .the, required number of potS nwodoCFt be 

''refease&1fl halfyearlY n9t8]0flt on 1.-7 ,'2,  
1-194 to cater for promotion of those Wh0 would 

haveC0tiPt0d 26 years of service on the '1 crucial. dates, 

Wi 	be ocertin0d and 
sanctiOns released iii appiopriate 

slneflt5 co that ithe proraoUOfls of elit,ibJ. perOnnQl ) 
f ted ondUo. dateS. 
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SupervisorY allowance 	
adi1s tb1tO OTBP',Cadre 81  

cadres covered urier this schern 
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: frf:4x  j)t.Creationt'Of .po&tS by upgradatiorl under. the £BienfliG 

be by. matching savinyB tothe extefld,01 

nd 5 % cut 
.TheseCUt$(Uflder1 Biennial cadre rev-ew) are 1n addiOfl:P 
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This ,is&UeS with the concurrence of PinanceAdVC0 
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No. SUB/C L/JS1FQ1S4' 	 .Dacd at Shi1lon, the 24111 Dcccfflbcr, 1999 
V 

To 

_-The General Mzlnagcr Te!ecojn Distuc 
Inipli:il 

Sub: - Clan ticatiori rcardjn f ation 01 Divisioaal Senioiji' for 
promonun to Gradel V aeainst 1O nests under BCR Schcnc: 

• RcI: - Yr. Letter No. E-471 BCft'Rkjq9 dacd 21- I 2-99 

With reference to aboc. it is ntimaed that for fixation ol Divisional 
seniority, the seniority to be fixed accordn the iosiin in the Mcit List on the 
basis of which the recruitment kv Lis nadc. 

	

Since 1 (Y [3CR 	sts are SS :\ cadre nov. the Divisional Seniority ? to be 
taken into considcr ion. 

(:' i 
	

• 
(C. X. C/iyi:) 

Air. Ccii c/a! ifa/uJcr 

a'o. .I/:c Chief (ci:eral iIaitai,'ci; 

X. E. Teleco,,: Circle, 

Slsillo,)-793 00] 

-. 
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1t'Ii!3InY C! (i ttJ11A1 11' iS 

F\ 	. 	 LFPfl1FENT (F 1ELEI wilcfTIcFr3 	 • 
'1 C 6, .ECTlCtJ) 

To 	

,f/I/7 	
DRtr..12 Fo  

all  - 	ALL Heads of retec.CIl 

( 	 . 	 - 	 ALL Heads of Teletyj1e1Ditricts 
\ 	.. 	 Al I Heacis of other ,  -at*niia trative of1ite 

/Pw 0inj 1 Ci Lirector. 

	

.r.N.L.. 	l(.;'Delf)j 	.•. 

... 	
1I,.I Chief (tlI7t 1t 
M. 1 ,  .N. L. 	It&ay/Uciw .t)ellii 

ab, 	CrrposLUcn of IPC 'for 1Ot pot tnd,r FM pota- 
reg.clariticaticxi - :' 

Sir, 

• 	 I am oLrct<i to refer to thIs nf'flc letter No. 
1-21/92-1`4 datc'cL. !d)tli tivef.)Qr 1.992 ul thp abave noted 
uhjp:t. C1ciucnt t.vc'' the iiuntp of tii -offlce letter 

N. 1-21/72I€6 dated 19t-. J;w'. 19?4 dclarj -i, all Gradp IV 
OOds t'icnr IR rim' aç it has been decldéci to 
revise t;he 'cinositicn ofLVC for r otci''frciiGrade Ill to 
Grade IV ,ost( i'14 o' ECIk ixyits) a; qder,  

1. 
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—,— -*--------------- 	 - 

Oit of ii., 5$ of tie.';. t:virb 	 be rx' EC/SI 
cotw,ini ty. 	 - 

LIv -q 1uUifflv, 

(J.P.i :ti'a> 	• - 1 
stt. t)i 	tor (,i'raj (SiC) . 	I c t 
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DEPARTlhT CF TELECGU'JflICATICU$ 	 A 	J I 
• 	OFFICE OF ThE QIEP CEflRM flAITACER 11 0E1 TELCO1i CIRCLE 

S}IILLT 	79001 	 / \ 

;o.srnx/crç/iu,J , 	 Dctc at shillong the 3-12'.99 

To 	
' 

The crTD/Ijth 1 	 'c) 

H 

	

Cia ifction on prc.--ction of 1C 	Cfl to 	\'fA 
ailgible LQ8. 

) 

Your letter Ho 57/tt/Pror/15 Thed. 27.99 

With reronco to the e'r-- ,- 7o cite1 rfereno 
and subject #  it is to intirnate yu the fo1lowiny  polntj- 
a s peryøur requirtcntz p31, lo. 1 to 3. 

1 	 Ivii  
• 	 __ 0. 	 - 	 • rm 	 4 

2: T 	data of cfftct Ic 	the dto of aswuptlon cf 
charje no the pr 	ticn aro Eunctia1. 

3, 2aø 	can be con!cier 	in bancd on the aeniority 
of t1in basic graie. 

The pendinq c0scz, arc tho c •p1otet )y 
31.12.99 aa rr PJC r!jrlUtcg1 

Mtt. ocnorai itzgc?r(Ariflt) 
0/c the Ch1cf Oormr1 1anaçicr N.E. 
Toiccri Circle, 1li11cng - 793Ci. 
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iO. EST/UE-504/11ct/_1 	 sbj1iO 	the 13-11-93. 

The TD1 — 

'Ihc 	L cicccr C'!l C!rclo sfl/sc 
he L.L. Telecom C!vIl E 	— 5H/Dflp/ITh/Si 

L C.E cl e c cm Llccr!c1 En. — Shillong 

CfJ Gu\ahatl 	 I 

ti  
ACAO (A),c;o (T;/, .0. (Tn)/A.Q ' . ( Ico) — c.o.. Shillono. 

	

r)) 	

:b : ::::: crc for prornoL ion roiii Crad III t.o Gr;de IV rccjcrcLtnq. 

A ccy of LX!,' D9B-NCE cit. 16-10-98. on the above etj- 	!bjCc 	fon:3rtod herewith for favour , 
of inform iJoji cjI1duic 	ud ccrv ctjoi 

Lnclo:- Au aL'ovc. 

1\5 st t 	Directoz,  'Iolecom (E) 
(' 	/ 	 /'C the C.C.flT. Shillong — 1. 

	

110 LUI/JL( 	 dci subject refer to aboro. 

Sir., 
Th 	Ljtj 	Ju•c 1cn; i.c, wed vido this officc 1Li; 

no. 1- 21/2-L1CG d 	s-!! - 2 	rdng promotion under UCR scheme frcu Grace III o o'tge that prmoLion from Grade III o Cade IV 	u1d be provided on sn1ority-cw- 
fiJll033• buiu Ubjc 	to c ain!nc a niniu1ii bnchmrk which is oou CXcCpt2 for sc/jr 	 W hcse case it 13 only on 
seniority-cum_fjp 

On concidcric, 	3 now been decided that promot.thn EO;n Grade III to GraU IV 	er 	scheme will be on basi of 
1 3 <fliority-cum-fjnc33 for all the OrjibiO oficia1n. 

Uiec orcL C 	 o eec. e for iromot 1on s to be ma(de heroafter. 	ses lz- eadv doidod need not to reviewed. 

. 1 — 

J.r3. JAII1) 
;ustt. Director Con. (STC) 


